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FINAL ORDER No. 41252-41253 / 2019

PER BENCH

At the outset, Ld. A.R for the Revenue submits that the amount of
duty involved in the instant appeals is below the monetary limit
prescribed in terms of litigation policy vide Board’s instruction issued in
F.N0.390/Misc./116/2017-]C dt. 22.08.2019 and therefore prayed for

withdrawal of appeals.



2. After hearing both sides, the prayer of the Revenue for withdrawal
of appeals is acceded to and the Revenue’s appeals are dismissed as
withdrawn.

(dictated and pronounced in court)

(Sulekha Beevi C.S.)
Member (Judicial)

(P.Venkata Subba Rao)
Member (Technical)
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